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HON'BLE MR. JUSTICE CHETTUR SANKARAN NAIR, VICE CHA IRMAN

HON ‘BLE MRe S. P. BISWAS, ADMINISTRATIVE MEMBER

1. Lakshadweep Harbour Empleyees!
Union (Recognised by the Ministry
of Shipping and Transport, Noe P.E.U.
(27) Gte 801174, P.Oo Karaparamba,
- Kozhikode 673 010.represented by its
Secretary, Thayala Raj

2. Thayala Raj, Draughtsman Grage I
Lakshadweep Harbour wWorks,
Karaparamba, Calicut , aApplicants

BY Advocéte MLe Ko Pe pandapani

VSe

1. union of India represented DY
 Secretary to Ministry of surface
. Transport,Parivahan Bhavan,

" New pelhi- 110 001 B

2« Union Territory of Lakshadweep . ‘
Kavaratti, represented by its -
administrater

39‘Thé«©hief~Enginaer & Administrat@r
Andeman Lakshadweep Harbour Woxks,
port Blair

4. The Deputy Chief Engineer,

s

Lakshadweep Harbour WOrks,Kérapgramba P+Os
Kozhikode : '

5., The Executive Engineer, .
Lakshadweep Harboux Works,Kavaratti Respondents

ML+ MeVeS. Nampoothiri - for R-2
Mre T.P.M. Ibrahim Khan, SCGSC for R 1,3 te 5
ORDER

CHETTUR SANKARAN NAIR (J) VICE CHAIRMAN

| Applicahts wotkingégihehakshadweep.Harbour Woxks,
seek a'declaratien that the decision to shift the'bffice

and staff in the Lakshadweep Harbour Works from Mainland

_to Island ist'arbitrary, 1llégal and unconstitutionale®

Such a'declaration cannot be granted as the gévernment

is competent to decide where it should house its offices



-2 -
and how it should run its affairs, consistent with
consideratons of good public administratione

24 ' The real grievance of applicants is that they

~ have no place to reside in Lakshadweep wherxe the office

is being shifted. By an interim order we directed
the government to move only that,nhmber of officials,
as could be given reasonabie accommodétion in the Islands.
Standing Counsel submits . that employees will be moved
tefthe'Island,;only in strict conformity with the 4
interim order and that the interim order may be madé
absolute. In para 5 of the reply statement filed on
behalf of respondents l; 3 t@ 5, it is stated:

Wwhile deploying the staff at various

locations, directions issued by the Tr;bunal

as per the interim order dated 30e5.94 will

be compllad withe"
3e | Recordlgg the submissions of counsel on both sides,
we make the interim order absolute while declaring
that government is within its autherity in taking a
Gecision to shift the office to the Islande
4. Applicationlis disposed of as aforesaide No costs

Dated the 13th January, 1995.
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